
313 Written Am",,,,". SRAVANA 26, 1887 (SAKAl Writt.n An.",eTS 314 

out. The benellts accruing to them 
from their service under Gover'n-
ment such as pensionary rights and 
seniority will be protested to the 
maximum extent possible on their 
transfer to the Corporation. 

Delivery 01 Rice in Iterala 

68. Shrl A. It. GOpaIaD: Will the 
Minister of Food and ~r ture be 
pleased to !:tate: 

(a) whether Government are 
aware that 19 wagon-loads of ricp. 
received at West Hill Station, Kozhi-
kode on the 20th April, 1965 were 
not taken delivery of by the local 
Food Corporation Officials; 

(b) if so, the reasons theretor; and 

(c) the llction taken in the mat-

(c) jf so, what were their recom-
mendations; and 

(d) the steps Government propos. 
to take to implement them? 

The Deputy MIDister In the MInis-
try of Food aDd AcrlcDlture (Shrl D. 
R. Cbavan): (a) Ves, Sir. 

(D) Ves, Sir. 

(c) The recommendation was that 
the rice ration should be temporarily 
increased during the months of JUM, 
July and August. 

(d) The rice quantum of ration In 
Kerala wa', Increased to 190 grams 
per adult per day trom 4-7-1965 anti 
to 200 granls per adult per day from 
8-8-1965. 

ter. Iterala BasIc Tax Act 

The Depaty Minister ID the Minis-
try of FOOd and AcrlcDltare (Shrl D. 
R. Chavan): (a) to (e). Out of the 
19 wagon-load of rice received at 
West Hill Station, Kozhikode on 20th 
April, 1965, it was found that rice in 
.ome of the wagons had suffered 
damage due to rain. It was, there-
fore, necessary to assess the extent 
of damage in the presence of railway 
of!\cials before taking delivery in 
order to lodge suitable claim against 
the railways. After assessment of 
the damage, delivery was taken and 
claims amounting to Rs. 16,800 have 
been lodled with the Railways. 

Rice Quota 

f Sbrl A. It. Gepalaa: 
89. \ Shrl MaDlyanpdaa: 

Will the Minister of Food aDd Aer!-
ealtare be pleased to state: 

(a) whether Government have 
received representations from the 

public for an increa3e in the rire 
ration quota; 

(b) whether he ha·j d's<'ussions 
with the Kerala Food Advisory Com-
mittee On this and .lIied matters, 

70. Sbrl .t.. V. Ralbavan: Will the' 
Minister of Food and Acrlculture ~ 

pleased 1.0 state: 

(a) whether wet lands in the Mala-
bar region of Kerala had been classi-
fied into SI! ven classes with reference 
to the fertility ot the soil prior to' 
the introdl'ction of the Ba.ic Tax 
Act; 

(b) whether the land tax was col-
lected on the basis of this clusiflca-
lion betore the introduction of the' 
Kerala Basic Tax Act; 

(c) whether the Fair Rent Courts 
constituted under the Malabar Ten-
ancy Act, 1954 had IIxed the fair rent 
ot the lands on the basis of the yield 
assessed in the adanga! extract; and 

(d) whether the Department of 
Statistics has taken this classification 
into consideration In IIxlng the yield 
from wet lands aa per the provision. 
of the Kerala Land Reforms Act, 
1963? 

The Depot,. MInister In the Mlnh!-
try of Food aDd A&Ticultare (Shrl 
Shahaawu Ithan): (al Wet lands 
in th(' Malabar area had been ~  

fled into eight cluses with reference 
to fertility. productivity etc. of the 
soil before the introduction of the 




